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INTRODUCTION 

I, the Chairman, Estimates Committee, having been authorised 
by the Committee present this Twentieth Report on action taken by 
Government on the recommendations contained in the Hundred and 
Twenty-Second Rep<'l1 (Second Lot Sabha) of the Estimates Com-
mittee on the Ministry of Commerce and Industry-National Indus-
trial Development Corporation Ltd. 

2. The Hundred and Twenty-Second Report of the Estimates 
Committee was presented to Lok Sabha on the 1 st April, 1961. Gov-
ernment furnished their replies indicating action taken or proposed 
on the recommendations contained in the Hundred and Twenty-
Second Report between 23rd October, 1961 and 11th July, 1962. 
These replies were considered by the Study Group 'D' of the Esti-
mates Committee on the 22nd November, 1962. The draft Report 
on action taken on the recommendations contained in the Hundred 
and Twenty-Second Report was considered by the Study Group '0' 
on the 22nd January, 1963 and adopted by the Committee on the 
29th January, 1963. 

3. The Report has been divided into the following four 
Chapters:-

I. Report. 
II. Recommendations that have been fully accepted by Govern-

ment. 
III. Replies of Government that have been accepted by the 

Committee. 
IV. Replies' of Government that have not been accepted by the 

Committee. 
4. An analysis of the action taken by Government on the recom-

mendations contained in the Hundred and Twenty-Second Report of 
the Estimates Committee is given in Appendix II. It would be 
observed therefrom that out of 13 recommendations made in the It 

Report, 6 recommendations i.e., 46·2 per cent have been fully accept-
ed by Government. Of the rest, replies of Government to 3 recom-
mendations i.e., 23·0 per cent have been accepted by the Committee 
whlle those in respect of 4 recommendations i.e., 30' 8 per cent have 
BOt been accepted by the Committee. 

NEW DELHI-l. 
February 4, 1963. 
Magha 15, 1884 (Saka). 

(v) 

H. C. DASAPPA, 
Chaimum, 

Em1fllltes Committee. 

"·c' ~.' ~ 

, ~ .. ~.J- ... " 



REPORT 
In paras 22·23 of the 122nd Report (Second Lot Sabha) on tho, 

Ministry of Commerce and Industry-National Industrial Development 
<prporation Ltd., the Committee had suggested that the field of 
activity of the N.lD.C. as a lending agency might be transferred to 
the Industrial Finance Qnporation or any other agency whose opera-
tions might not result in losses entailing grants by way of subsidy. 
The Government in reply have stated that the other lending institu-
tions like the Industrial Finance Corporation etc. finance either the 
'Jetting up of new industries or expansion which are based on normal 
.commercial considerations while the N.I.D.C. is for the purposes 
of rehabilitation. Secondly, it 4as been stated that if this work is to 
be given to the other institutions, elaborate directives and possibly 
'Statutory amendments would be necessary. The Committee do not 
consider that these are insurmountable difficulties. They consider 
that the mUltiplicity of state sponsored financing organisations should 
be minimised as far as possible. The Committee feel that the existing 
institutions like Industrial Fi1lllTU¥ Corporation, Industrial Credit and 
Investment Corporation, and State Finance Corporations, could well 
handle the work of advancing loans for rehabilitation of industries 
which is at present entrusted to N.I.D.C. This would not only make for 
economy but the industries would have the facility of dealing with, 
fewer organisations for obtaining loan. The Committee, therefore. 
reiterate the recommendation made in para 23 of their Report. 
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APPENDIX i 
[Vide reply to recommendation No.5 in Chapter ill] 

Since its inception, the N.I.D.C. has taken keen interest in the 
project for the manufacture of sulphur from pyrites, which is an 
essential raw material of vital importance for many basic industries-

-,chemical. sugar, rubber and others and particularly for defence. 
After some initial investigation, a scheme was worked out for extract-
ing sulphur out of indigenous pyrites, deposits of which were known 
to exist in Shahabad district of the State of Bihar, by a process 
adopted in Norway called the "Orkla Process". M/ s Orklas indicated 
their willingness to assist the project in adopting this process. Further 
processing of the scheme, however, depended on the proving of ade-
quate and suitable quantities of pyrites which would justify the econo-
mic operations. The Indian Bureau of Mines was, therefore, 
requested to carry out detailed exploration of the Amjhore area. As 
a result of investigations carried out by ,the Indian Bureau of Mines, 

. during 1957-59, it was ultimately established .that.sufficient reserves 
of pyrites of suitable quality were available in Bihar., . The ,proved 

. reserves were of the order of 8 million tons and probable ' reserves 
about 384 million tons assaying 40% of sulphur. 

Preliminary laboratory tests carried out on a sample of Amjhore 
pyrites despatched to Norway proved satisfactory and Mr. Sandvik, 
an. expert from Norwegian firm of Orkla, came to India, at the invita-
tion of the National Industrial Development Corporation and visited 
the site of the deposits. He submitted a report on the mining and 
winning of the ores and broad estimates for project for sulphur from 
pyrites, in December 1959. His report indicated that the Orkla 
Process could be adopted for the Amjhore Ore, but it would have to 
be confirmed by a large-scale smelter test at the works of Mis Orkla 
in Norway. For this purpose, he suggested that about 1000 tons of 
pyrites ores should be despatched to Norway. 

The Indian Bureau of Mines was entrusted with the work of 
mining this quantity of Ore. The Ore was despatched to Norway, in 
June 1960, by the Pyrites & Chemic&al Development Company (P) 
Limited, which was set up in the meantime, in March 1960, as a 
subsidiary of the National Industrial Development Corporation to 
expedite progress on the project. The tests were conducted in Norway 
during October-November 1960, as scheduled. 

In accordance with the arrangement already made with Orklas an 
Indian delegation also went to Norway in October 1960, to obs~rve 
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the trials on the spot and collect the requisite data at the various 
stages of the tests. The Orklas' report on the tests, which was received 
in India in January 1961, however, disclosed a position of uncertainty 
regarding the suitability of Orkla Process for treating Amjhore pyrites. 
The tests in the Orkla furnace actually brought to light an inherent 
characteristic of the Indian Ore, viz., its tendency to disintegrate on 
heating at 5000 C or above, which had introduced certain difficulties 
in the application of the Orkla process to the Indian Ore. (It may be 
mentioned that the Orkla Process is the only known commercial pro-
cess in vogue for the production of elemental sulphur from pyrites 
lumps). The actual behaviour of the Indian Ore in the Orkla furnace 
has, however, shown that it is necessary to modify the Orkla Process 
in order that it may be applied to the Indian Ore. To find out what 
modifications would be necessary, a proposal to send another sample 
of 2000 tons to Norway for further tests is under consideration. 2000 
tons of pyrites ore have been mined, but their despatch to Norway has 
been postponed on account of intimation received from M/ s Orkla 
of the impending strike in their works. 

Investigations are also being made to find out another process 
(other than the Orkla Process) which may be suita1?le for treating 
the Amjhore pyrites. In this connection, details of the Octocumpo 
Process have been called for from MI s Orklas, M / s Octocumpo and 
through our Charged' Affaires in Finland. Mis Dorr Oliver have also 
been requested if they can suggest a suitable process for the extraction 
of Sulphur from Pyrites. 

It will thus be seen that this unforeseen delay in the implementa-
tion of the Project has been due to certain unexpected complex prob-
lems, which have been encountered during the large-scale tests in 
Norway. Strenuous efforts are being made to accelerate the progress 
of the Project for the manufacture of Sulphur from Pyrites. 



APPENDIX II 
Analysis of action taken by GOfJernmellt on the rllcommendations contained in the 

I22nd Report of the Estimates Committee (Second £Ok Sabha) 

I. Total number of recommendations made 

2. Recommendations ac..cevted fully by Government (vide recommenda-
tions in Chapter II) . 

NUMiBI!R . 

PllROBNTAa£ TO TOTAL 

3. Recommendations not accepted by Government but replies in respect 
of which have been accepted by the Committee (vide recommenda-

tions 4, 5 and 6 in Chapter III) 

NUMBBR. 

13 

6 

3 
BBRoImTAGB TO TOTAL 23% 

4. Recommendations replies to which have not been accepted by the Com-
mittee (vide recommendations 2, 3, 12 and 13 in Chapter IV) 

NUMBEB • 

PERCENTAGB TO TOTAL 

15 
GMGIPD-LS 1-2437 (Aii) L"-7-2-63-50o. 
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